
IN THE CENTRAL IiDMINISTRATIVE TRIBUNAL : i-if 

AT HYDERABAD 

O.Aj'b, 957/92 	 Date of 

BEThEEN; 

S a thai ah 

A N D 

Union of India, rep, by its 
Sectetary, Ministry of Defence, 
NEW DElHI - 110 001. 

The Scientific Mviser to the 
Minister of Defence, Director 
General Reseacrh & Development, 
Dte,, of Personnel, DHO P0 
NEW DELX-II - 110 011. 

The Director, 
Defence Metallurgical Fesearcp Lab,, 
P0 Kanchanbagh, Hyderabad, 

I 

BENCH 

: 2.11,1992 

ant, 

counsel for the Applican€ 

oujisel for the Respondents 

,. Mr,Kjaudhakar.  

.. Mr.VURajeswara 
for 

Mr,N ,V .Rarnana 

CORAM: 

HON 'B LE S1-ff I T . CHPDRASEKHhRA REDDY, MEMBER (JUD U) 

H 
(Order of the Single Meniber Bench delivered by 

Hon'ble Shri T.Chandrasekhara Reddy, Member(Judl,) 	)) 



* 
Order of the Single Member Bench del 
	

by 

l-ion'ble Shrj T.Chandraekhara Reddy, Member ( 

This is an application filed under 	tion 19 of 

Mmjnjstrative Tribunals Act to direct the re 	ts to 

pay subsistence allowance to the applicant from 1.1.1986 

on the basis of the revised pay scales together with arrea 

and to pass such other order or orders as may d'eem fit and 

proper in the circumstances of the case. 

The facts giving rise to this OA in bief are 

as follows: 

The applicant herein is an employee o the Defence: 

Metallurgical Research Laboratory, Hyderabad. He was first 

appointed as Fitter on 30.9.1964 and later proted as Tool 

Maker 'A' during November 1974. The respondentJ have kept 

the applicant under suspension w.ef. 2.8.1976 a s the 

departmental enquiry was pending against him. The departmen, 

enquiry seemEo have been completed yet. The applicant is 

being paid subsistence allowancehe basis of the old pay 

scales. It is the case of the applicant that he is erwitled 
Avtcc tX. 

for subsistence allowance on the basis of the=Wr pay 

scale from 1.1.1986 onwards together with all afrears. Henc 

the present OA dor the relief as already indicaed ave, 

Today we aave heard Mr.K.Sudhakar Redd, Mvocate 

for the applicant and Mr. V.Rajeswara Rao for Mk.N.V.Ramana, 

Standing Counsel for the respondents. 

0.A.920/92 which is identical in all rspects to t 

OA had come up for admission hearing before theLDivision Be 

of this Tribunal on 22.10.199L. After hearing Lth sides - 	- 
the said OA had been disposed of Q4.QQ-e792 by ç4ving certa 

I.' 

directions. So, it would be fit and proper to d[ispose of t 

OA also with the same directions as given in 0.4.920/92 as 

T 'it— 



the orders dated 22.10.1992. 

Hence we direct the respondents to pay subsistence 

allowance to the applicant on the basis of the revthsed pay 

scales we•f•  1.1. 1986 after deducting the amount !Jhat had 

already been paid to the applicant towards subsistgnce 

allowance on the basis of old pay scales. The rate at 

which the subsistence allowance that has got to be oaid in 

the revised pay scales will be at the same rate that has been 

pa4-a in the old pay scales. (50% or 75% as the case may be). 

Three months time is given to the respondents to iTPlernent 

the orders passed in this OA. The Ott is allowed aALordingly 

leaving the parties to bear their own costs. 

As the enquiry is pending for more than 161 years 
I 

we hope that the resndents will take all the stes that 

are required to complete the disciplinary proceedirgs that are 

pering as against the applicant at an early date. 

T  
(T.CFjANDRASERHARA REDDY) 

mber(Judl. 

Dated: 2nd November, 1992 	
Lar 

 
D?pUty Pepis 

(Dictatedan Open Court) 

to 
1. The Secretary, Union of India. 

Ministry of Defence, New Delhi.— UOO°I 
The Scientific Adviser to the Minister of Defence 

and Director General Research & Development, 
Dte,, of Personnel. Ministry of Defence. 
DHQ 20, New telhi. 

The Director, 
Defence netaliutgical Research Lab., 
PO Icanchanbagh, Hydetabad. 

One pppy to Mr.K,Sudhakar Reddy, Advocate, CM.Uyd. 
One copy to Mr.N.V.Ramana, Addl.$C.C.HYd. 

6,Lne sparecopy. - 
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IN THE CENTpjL A4INIsTpJa'IvE TRIBUNAL 

HYDEPABAD BENCH : HYDERABAD 

THE HON'BLE MR 

THE HON'BLE MReI.BALAsUBRAMNIAN;M() 

4 
THE HON'BLE MR.tCHNDRJ&SEFJiJXJ REDD: 

M(JUDL) 

ANII? 

THE HON'BLE MR.C]J.ROY : MEMBER(JUDL) 

Dateds 	- 1)_19 92  

JER'JUn3MENTS 

/ca.. /M.A.No 

in 

O.A.No 

T,A.No. 	 (wp.Nb 

pvm 

Adm4ted and interim threctitjn 
isSu d. 

Allowed 

Di spoe  o  with dire 

c 

tion

-

s 
Dismi/sed 

Dism(ssed as withdrawn 

Dismssed for default  

H.Adered/Rejected 

No orders as to costs. 
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